
ACT No XXI of 1934. 

[~'ASSED GY TIIE INDIAN LEGISLATURE.] 

(Rcceivctl the  assent of the  G o v e ~ n o ~  Ge?zeral o?z tlze 19ih 
Augus t ,  1934.) 

An Act further to amend the Sea Customs Act, 1878, for a 
certain purpose. 

W HEltEAS i t  is expedient further to amend the Sea Customs 
hct ,  1878, for the purposa hereinafter appearing; I t  is V I I f  of 1378. 

hereby anacted as follows :- 
Short t i t ! ~ .  1. This Act may be called the Sea Custoins (Amendment) 

Act, 1934. 
Insertion ot 2. After section 43 of the $ea Cust-ms Act, 1878, the follow- VIII of ls.is. 

new section 
~ S A  in A C ~  ing section shall be inserted, namaly :- 
VIII Of 1878. 

Drawback on 
gooda taken 
into use 
between impor- 
tntlon and ro- 
exportation. 

"43A. (1) Notwithstanding anything hereinbefore con- 
tained, the repayment of duty as drawback in 
respect of goods which have been taken into usc 
between importation and re-exportation shall be 
subject to the provisions of the rules made under 
sub-section (2). 

(2) Tlie Governor General in Council ma;y, subject to the 
condition of previous publication, horn time lo time, 
by notification in the Gazette of India, maka ~ ~ ~ l e s ,  
in respect of goods which have been talren into use 
between importation and re-exportation,- 

(a )  nlodifying the amount of duty which shall be 
as dra~vbaclr on any such goods or clnss of sucli 
goods, or 

( b )  prohibiting the ropaymenf, cjf duty as 'drawback on 
any such goods or class of such goods, op 

(c) varying the conditions for the grnnt of drawback on 
any such goods or cIass of sucl~ goods by restrict- 
ing the period sfter importation within which the 
goods must be re-exported. " 


